
Central Administrative Tribunal 
Principal Bench 

 
OA No.568/2016 

MA No.1894/2017 
 

New Delhi, this the 18th day of May, 2017 
 

Hon’ble Mr. V. Ajay Kumar, Member (J) 
Hon’ble Mr. P.K. Basu, Member (A) 

 
1. Ms. Charanjeet Rakhra, Aged about 47 years, 

D/o Shri Mahinder Singh Rakhra, 
R/o No-28, Laxmi Nagar, 
Delhi-110092. 

 
2. Nandita Bakshi, Aged about 48 years, 

W/o Shri Sanjay Bakshi, 
R/o A-440, Kalkaji, 
New Delhi-110019. 

 
3. Tarun Kakar, Aged about 48 years,  

S/o Late Shri Gowerdhan Lal Kakar, 
R/o A-37, Saraswati Vihar, 
Delhi-110034. 

 
4. Harish Chander, Aged about 49 years, 

S/o Shri Dayal Singh Chander, 
R/o BG 5A/38A, Paschim Vihar, 
New Delhi-110063. 

 
5. Vinay Kumar, Aged about 54 years, 

S/o Shri Kishan Singh, 
R/o C-19, G-II, Suryanagar, 
Ghaziabad-201010 

 
6. Sanjay Sharma, Aged about 46 years, 

S/o Late Shri Shyam Lal Sharma, 
R/o 519, Gali No.4, Guru Ramdas Nagar, 
Laxmi Nagar, 
Delhi-110092. 

 
7. Harinder Singh, Aged about 49 years, 

S/o Late Shri Mahinder Singh, 
R/o H-79, DDA Flats, Naraina Vihar, 
New Delhi-110028. 
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8. Anju, Aged about 44 years, 

W/o Shri Harinder Singh, 
R/o H.-79, DDA Flats, Narain Vihar, 
New Delhi-110028. 

 
9. Shailender Satsangi, Aged about 47 years, 

S/o Shri Ram Lal Rajesh, 
R/o A-48, Chandanvan, 
Phase-II, Mathura, 
Uttar Pradesh-281001 
(Data Entry Operator-cum-Assistants) 

...Applicants 
 

(By Advocate : Shri Ajesh Luthra ) 
 

Versus 
 

1. All India Council for Technical Education, 
Through its Member Secretary, 
7th Floor, Chanderlok Building, 
Janpath, 
New Delhi-110 001. 

 
2. Union of India, through, 

Secretary,  
Ministry of Human Resources & Development, 
Shastri Bhawan, 
New Delhi-110001. 

...Respondents 
 
(By Advocate : Shri Gyanendra Singh for Shri Anil Soni) 
 

ORDER (ORAL) 
 

Mr. V. Ajay Kumar, Member (J) :- 
 
MA No.1894/2017 

 The instant MA has been filed by the applicants seeking 

withdrawal of the OA on the ground that the reliefs sought for in 

the OA have been granted by the respondents.  In the 

circumstances,  the MA is allowed. 
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OA No.568/2016 

 In view of the above order passed in MA, the instant OA is 

dismissed  as having become infructuous. 

 

 

        ( P.K. Basu )             ( V. Ajay Kumar )  
         Member(A)        Member(J) 
 

/rk/ 


